






































         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  DEVENDAR  SINGH
                  M/s  M/S AAKASH GANGA STONE CRUSHER
                  KHASRA NO. 27/1,35 M VILLAGE SAID MOHAMADPUR GARH GARH, TEHSIL
BEHAT,SAHARANPUR,247121
                  SAHARANPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

REGIONAL OFFICER
SAHARANPUR

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      
         

REGIONAL OFFICER
SAHARANPUR

         

Ref No. -
108334/UPPCB/Saharanpur(LAB)/CTO/air/SAHARANPUR/2020

 Dated :  11/11/2020

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  M/S AAKASH GANGA STONE CRUSHER

Reference Application No. 9911675  Dated :  11/11/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s M/S
AAKASH GANGA STONE CRUSHER.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 23/10/2020 to 31/07/2022 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .



U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  11/11/2020

1. This consent is valid only for the approved production capacity of Stone Grit, Dust, Bajri &
Coresand-500 MT/Day.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 380 K. V. A. DIESEL 01 Particulate
Matter

As per EPA
norms

2 10 K V A DIESEL 01 Particulate
Matter

As per EPA
norms

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Particulate Matter As per EPA norms
2 02 Particulate Matter As per EPA norms

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



This Consent is granted/renewal on the recommendation of RO and subject to following conditions:
This Consent is for: a) The Compliance to the norms for emission as prescribed in schedule-1 of
environment (protection) Rules, 1986 as may be prescribed by the Board. b) Noise and ambient air
quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule III
of afore said Rules. c) The effluent (domestic /industrial) conforming to the limits as prescribed in
Schedule-I or Schedule-VI of Environment Protection Rules 1986 as amended or as may be
prescribed by the Board.
1.Unit shall not discharge any kind of Industrial effluent.
2.Unit shall comply all the provision Solid waste Management rule 2016.
3.Unit shall not pollute any water sources in the area like drinking source, pond or well etc.
 4.Suitable species of trees and curtain plants shall be planted and maintained within and along the
periphery of the premises, forming a green belt to improve the environment.
5.No debris shall be thrown along the roads or water course and the debris shall be either utilized or
disposed in designated dumping sites.
6.Unit shall develop green belt 10 meter or 33% of Total area (whichever is less).
7.Unit shall maintain the stack height of D.G. set as per EPA Norms.
8.No change or alteration of the industrial plant is to be made without the prior permission of the
Board. Any change in the particulars furnished and/or in the identity of the occupier/authorized agent
is to be intimated to the Board forthwith.
9.The project proponent shall be liable to clear any past/current liability on account of difference
consent fees if detected at any subsequent stage.
10.In case of process disturbance/failure of pollution control equipments, the respective Units shall
be shut down and shall not be restarted until the control measures are rectified to achieve the desired
efficiency.
11.If operations are planned to be done with backup power, the generator shall have adequate
capacity to run all the associated pollution control devices.
12.There shall not be any fugitive emission from the plant or premises.
13.Arrangements of rainwater harvesting shall be provided and maintained.
14.The emission/effluent shall be got sampled and tested by the Unit as well as concerned Regional
Office as prescribed and further renewal shall be dependent up on the results of samples so collected
and tested.
15.Properly enclosed all the equipments in Jaw Crusher Granulator, Vibratory Screen and
Rotopactor by shed made of tin sheets. Must be operate & Maintained properly.
16.Provide properly designed spray facility at raw material feeding point and product delivery point
of each of all equipment for dust suppression. Must be operate & Maintained properly.
17.All the final delivery conveyer belts should be covered and provided with spray facility for dust
suppression. Must be operate & Maintained properly.
18.Properly designed chutes should be provided for discharge of product. Discharge point of all
chutes should be lower than height of wind breaking wall.
19.Wind breaking wall should be provided in front of all the final product discharge points.
20.The unit shall provided water recycling arrangements for re-use of water used in the screening
plant. Must be operate & Maintained properly.
21.The unit shall provide the proper for regular cleaning and wetting of the ground with in the
premises. 22.Flow meter should be provided to measure the daily water consumption and daily water
consumption record for screening, spraying and ground wetting shall be maintained.
23.Proper stack facility and acoustic enclosure should be provided at DG Set.
24.R.C.C. road should be provided from product discharge point to product loading point.
25.Diesel consumption record should be maintained.
26.The unit should submit agreement, which shall clearly indicate the quantity of raw material that
will be supplied by the mine leaseholder to the stone crusher/Screen Plant unit, and with valid
environmental Clearance and Permission from District Collector of mine leaseholder.
27.Unit shall maintained all necessary arrangement for the control of air pollution as per prescribe
guideline.
28.The suspended particulate matter contribution value at a distance of 40 meters from a controlled
isolated as well as from a unit located in a cluster should be less than 600 mg/Nm3. The
measurements are to be conducted at least twice a month for all the 12 months in a year.
29.Unit shall submit monitoring report of Stack Emission/Ambient Air Quality quarterly in this
office. 30.This consent is under Directions of Hon’ble Supreme Court & Hon’ble National Green
Tribunal. 31.The unit shall get the stocks holding license and all conditions should be complied. The
raw Issued with the permission of competent authority . For and on behalf of U.P. Pollution Control
Board . Regional Officer Saharanpur material should be ensured according to the by-laws of the
mining department.
32.Unit shall ensure all compliances mentioned in stone crusher/Screening Plant guideline before



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

REGIONAL OFFICER
SAHARANPUR

         

operation.
33.Unit is directed to submit N.O.C from Central Ground Water Authority for the abstraction of
ground water within six month from date of this consent order, after that this consent has been
deemed cancelled.
34.As per the flood zone distance certificate issued by Irrigation Department Saharanpur, the unit
shall ensure submission of the flood zone distance certificate every year in the month of September.
35.This consent can be revoked if a public Grievance is received and confirmed against the industry.



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  DEVENDAR  SINGH
                  M/s M/S AAKASH GANGA STONE CRUSHER
                  KHASRA NO. 27/1,35 M VILLAGE SAID MOHAMADPUR GARH GARH, TEHSIL
BEHAT,SAHARANPUR,247121
                  SAHARANPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

REGIONAL OFFICER
SAHARANPUR

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      
         

REGIONAL OFFICER
SAHARANPUR

         

Ref No. -
108354/UPPCB/Saharanpur(LAB)/CTO/water/S
AHARANPUR/2020

 Dated :  11/11/2020

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  M/S AAKASH GANGA STONE CRUSHER

Reference Application No :9912928 Dated :11/11/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. M/S AAKASH GANGA
STONE CRUSHER is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 23/10/2020 to 31/07/2022 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .



U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.M/S AAKASH GANGA STONE CRUSHER  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 9912928/ Water  Dated :  11/11/2020

1. This consent is valid only for the approved production capacity of Stone Grit, Dust, Bajri &
Coresand-500 MT/Day.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 0.5 Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Total Suspended Solids As per EPA norms
2 BOD As per EPA norms
3 COD As per EPA norms

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



This Consent is granted/renewal on the recommendation of RO and subject to following conditions:
This Consent is for: a) The Compliance to the norms for emission as prescribed in schedule-1 of
environment (protection) Rules, 1986 as may be prescribed by the Board. b) Noise and ambient air
quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule III
of afore said Rules. c) The effluent (domestic /industrial) conforming to the limits as prescribed in
Schedule-I or Schedule-VI of Environment Protection Rules 1986 as amended or as may be
prescribed by the Board.
1.Unit shall not discharge any kind of Industrial effluent.
2.Unit shall comply all the provision Solid waste Management rule 2016.
3.Unit shall not pollute any water sources in the area like drinking source, pond or well etc.
 4.Suitable species of trees and curtain plants shall be planted and maintained within and along the
periphery of the premises, forming a green belt to improve the environment.
5.No debris shall be thrown along the roads or water course and the debris shall be either utilized or
disposed in designated dumping sites.
6.Unit shall develop green belt 10 meter or 33% of Total area (whichever is less).
7.Unit shall maintain the stack height of D.G. set as per EPA Norms.
8.No change or alteration of the industrial plant is to be made without the prior permission of the
Board. Any change in the particulars furnished and/or in the identity of the occupier/authorized agent
is to be intimated to the Board forthwith.
9.The project proponent shall be liable to clear any past/current liability on account of difference
consent fees if detected at any subsequent stage.
10.In case of process disturbance/failure of pollution control equipments, the respective Units shall
be shut down and shall not be restarted until the control measures are rectified to achieve the desired
efficiency.
11.If operations are planned to be done with backup power, the generator shall have adequate
capacity to run all the associated pollution control devices.
12.There shall not be any fugitive emission from the plant or premises.
13.Arrangements of rainwater harvesting shall be provided and maintained.
14.The emission/effluent shall be got sampled and tested by the Unit as well as concerned Regional
Office as prescribed and further renewal shall be dependent up on the results of samples so collected
and tested.
15.Properly enclosed all the equipments in Jaw Crusher Granulator, Vibratory Screen and
Rotopactor by shed made of tin sheets. Must be operate & Maintained properly.
16.Provide properly designed spray facility at raw material feeding point and product delivery point
of each of all equipment for dust suppression. Must be operate & Maintained properly.
17.All the final delivery conveyer belts should be covered and provided with spray facility for dust
suppression. Must be operate & Maintained properly.
18.Properly designed chutes should be provided for discharge of product. Discharge point of all
chutes should be lower than height of wind breaking wall.
19.Wind breaking wall should be provided in front of all the final product discharge points.
20.The unit shall provided water recycling arrangements for re-use of water used in the screening
plant. Must be operate & Maintained properly.
21.The unit shall provide the proper for regular cleaning and wetting of the ground with in the
premises. 22.Flow meter should be provided to measure the daily water consumption and daily water
consumption record for screening, spraying and ground wetting shall be maintained.
23.Proper stack facility and acoustic enclosure should be provided at DG Set.
24.R.C.C. road should be provided from product discharge point to product loading point.
25.Diesel consumption record should be maintained.
26.The unit should submit agreement, which shall clearly indicate the quantity of raw material that
will be supplied by the mine leaseholder to the stone crusher/Screen Plant unit, and with valid
environmental Clearance and Permission from District Collector of mine leaseholder.
27.Unit shall maintained all necessary arrangement for the control of air pollution as per prescribe
guideline.
28.The suspended particulate matter contribution value at a distance of 40 meters from a controlled
isolated as well as from a unit located in a cluster should be less than 600 mg/Nm3. The
measurements are to be conducted at least twice a month for all the 12 months in a year.
29.Unit shall submit monitoring report of Stack Emission/Ambient Air Quality quarterly in this
office. 30.This consent is under Directions of Hon’ble Supreme Court & Hon’ble National Green
Tribunal. 31.The unit shall get the stocks holding license and all conditions should be complied. The
raw Issued with the permission of competent authority . For and on behalf of U.P. Pollution Control
Board . Regional Officer Saharanpur material should be ensured according to the by-laws of the
mining department.
32.Unit shall ensure all compliances mentioned in stone crusher/Screening Plant guideline before



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

REGIONAL OFFICER
SAHARANPUR

         

operation.
33.Unit is directed to submit N.O.C from Central Ground Water Authority for the abstraction of
ground water within six month from date of this consent order, after that this consent has been
deemed cancelled.
34.As per the flood zone distance certificate issued by Irrigation Department Saharanpur, the unit
shall ensure submission of the flood zone distance certificate every year in the month of September.
35.This consent can be revoked if a public Grievance is received and confirmed against the industry.












































